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In view of the above and pursuance to the order dated 05.02.2024, a list of mining projects 
for the area of Sitarganj and the villages stated in the order dated 05.02.2024 along with their 
operational status/Geo-Coordinates was sought from the Mining Officer, Udham Singh Nagar 
on 25.04.2024 (Annexure-1). In response of that, a list of Mining projects was submitted by 
the office of Mining Department, Udham Singh Nagar on 07.05.2024 (Annexure-2). Based 
on the information, a site inspection was carried out by the undersigned on behalf of 
Respondent No. 04 from June 25-26, 2024 from 09:00 AM onwards. 

Following were present during the Inspection: 

1. Sh. Amit Gaurav, Mining Officer (Mob No. 9411536786) 
2. Sh. Jakir Hussain, Survey Nayab Tehsildar (Mob No. 9548762882) 
3. Sh. Ankit Chand, Mine Inspector (Mob No. 7060352534) 
4. Sh. Amit Kumar Saxena, Sahayak Lekhpal (Mob No. 9837601687) 
5. Sh. Sundar Singh Adhikari, Sahayak Lekhpal (Mob No. 9720456280) 
6. Sh. Tarsem Singh, local residence (Mob No. 9837117810) 
7. Sh. Charanjeet Singh, local residence (Mob No. 8384843917) 

Background: 

This original application is registered in suo motu on the basis of news item titled "ut.floff ~ 
~titl~'i ~ ~ ~ -q ffl" ~ ~ cffi' ¥i'FT cffi' " appearing in 'Hindustan' dated 
31.10.2023.Taking cognizance in the matter, the tribunal vide its order dated 05.02.2024 at 
para 3 has directed as follows; 

"We find that complete details relating to the extent of illegal mining have not been 
disclosed by the District Magistrate. Hence, we implead RO, MoEF&CC as respondent no. 4 
in the OA and direct him to carry out the spot inspection and disclose the full details 
including geo-coordinates of the spot where the inspection in done and illegal mining is 
found, the number and size of pits/voids created on account of illegal mining and persons 
responsible for such illegal mining. Let the notice be served upon the RO, MoEF&CC 
(Dehradun) who will file its report at least one week before the next date of hearing by e­ 
mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF 
and not in the form of Image PDF." 

Since, the order was received to the Respondent No. 4 (Regional Office, MoEF&CC, 
Dehradun) on 16.04.2024 via e-mail at moef.ddn@gov.in , therefore, a request was made to 
the Hon'ble tribunal to give alteast 15 days of time to comply the order as the matter was to 
be taken up 18.04.2024. Considering the request of Respondent No. 4, the tribunal vide order 
dated 18.04.2024 has allowed the prayer and has given time to comply the order and listed 
the matter on 26.07.2024. 

Inspection Report on behalf of Respondent No. 4 (Regional Office, MoEF&CC, 
Dehradun) in compliance of the order dated 05.02.2024 passed by the Hon'ble National 
Green Tribunal, New Delhi in Original Application No. 703/2023, News Item titled as 

"mtjturr ~ qt1Jlq1-1 ~ Wc1T~T ~ ~ 3tcr~ ~ ~ ~ 1,FT ~ " appearing in Hindustan dated 
31.10.2023-reg. 
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2. Inspection of Santfarm!Ukrauli/Nakulia village area: 

Since the news article also referred to other locations such as Santfarm, Ukrauli 
Nakulia village area stating the illegal desilting work and illegal mining, thus the 

~~ 

Photographs of the Kailash river near Santfarm Area, Sitarganj 

1. Inspection of Kailasha River: 
Since, the news article was published with a subject"~~ C!fl~(!J..j "fl" ~~T ;,cft 11" 
3m~ ~ ~ ~ 1iFT ~ ", therefore, the inspection was started from the Kailash 
River, Sitarganj. During the inspection, it was noted that minor mining operations 
were going-on in legal mining areas by respective mining operators. As per the 
information provided by the state mining and geology unit, there were only ten 
mining pattas were granted and out of them only six are currently active.' 
Further, during the inspection no signs of illegal mining were observed on the river 
bed itself. The river-bed and surrounding areas appeared undisturbed by any 
uncontrolled or illigal mining activities. At the mining sites there was no evidence of 
heavy machinery, such as JCB or Pokeland machines or equipment. Further in the 
nearby areas no sign of JCB machine used or stationed were observed. Prima fade the 
environmental condition of the river and its banks showed no immediate signs of 
degradation due to mining activities. The details and current status of active legal 
mining operational in Sitarganj area along with the geo coordinates are already 
annexed at Annexure-2. 

Observations: 
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S. No Geo-Coordinates Pit Size Responsible 
1 Lat 28.993387 ~2x2 ft It was told by the mining officer 

Long 79. 71886 and locals that this collection of 
2 Lat 28.993219 ~2x 3 ft reti ( sand) is done by nearby 

Long 79.719208 villagers illegally for personal use 
3 Lat 28.993524 +Ix 1 ft but not for any commercial use. 

Long 79. 718321 
4 Lat 28.992964 ~3xl ft 

Long 79.720341 

Photograph of Minor manual Mining's pits near Santfarm/Ukrauli village. No 
JCB machinery and poke land was found during the monitoring. 

inspection was carried out in the river zone area of above villages. The undersigned 
also discussed the matter with few local resident/natives of the area and the issue of 
the small scale desilting work was highlighted during the discussion. 

Based on which the area was inspected carefully and few mining pits were observed 
in small area of patch, which were indicative of recent mining activities. On further 
detail information it was collected that this small scale mining/desilting of reti (river 
sand) is generally done by local villagers for personal use but not for commercial 
purposes. 

Also, to ascertain the legality of the area of questions and to bring the clarity on the 
issue the marking was done of the area and custodianship was confirmed from the 
state authorities. In the letter provided by state authorities it was mentioned that as per 
the record the area of question is 0.569 Ha. and makred at khatuni 1405 to 1410 fasali 
khasara land and is a state property. Further it was informed that no mining patta is 
given at this site, thus any mining/desilting work would be illegal. The letter is annex 
as (Annexure-3). 
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~~ 
Name of Inspecting Officer:- Dr. Vipin Gupta 

Designation:- Scientist-C/Deputy Director 
Address:- Regional Office, MoEF &CC, 25, Subhash Road, 

Dehradun 
Mob 9015862845 No. E-mail: gupta.vipin@gov.in 

3. Interaction with local villagers and Gram Pradhan: 
The undersigned also interacted with local villager and the Gram Pradhan, Smt. Tara 
Devi (one of the complainants as per the news article). Smt. Tara Devi discussed the 
past issues of illegal mining in the area in last two years using the JCB machines and 
Pokeland. She also confirmed that such activities have been ceased and no mining 
activities/desilting work is being carried out by JCB and Pokeland machine. 
She also provided a written statement stating that at present there are no complaints of 
illegal mining in the area of question. Her signed statement is annexed to this report 
(Annexure-4). 
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